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... " His Exoellenoy the Viceroy and (1overnOl' General of India, )t. P., G.C. S. I., ' 
preaidiIJO· ' 

The Hon'ble G. Noble Taylor. 
Major General the Hon'ble Sir H.M. Durand, c. B., L O. 8. I. 
,The Hon'ble John Strachey. 
The 'Hon'ble Sir Riohard Temple, )t. o. 8. I. 

, I The Hon'ble F. R. Cockerell. 
The Hon'ble Gordon S. Forbes. 
The Hon'ble D. Cowie. 
Colonel the Hon'ble R. Strachey. 
The Hon'ble F. S. Chapman. ' 
The Hon'ble J. R. Bullen Smith. 
His Highness Sarimade Mj8Me Hindaat8n Raj R4jcndra Sri Mahanij' 

Dhiraj Siv8.i Ram Singh Bah8dur, of Jayplir, G. c. 8. I. 

QUARANTINE RULES BILL. 
The Hon'ble lIB. ClLU'HAN moved for leave to introduce a Bill to provide 

rUles relating to' quArantine. He said that there could be no doubt that the 
Executive Government should have the power to enact and enforce mIca of 
this description. Indeed the Penal Code, section 271, provided penaltica for dis-
obedience to quarantine rules made and promulgated executivcly by the Gov-
ernment; but theAdvoca.tes General at Madma and Fort Wi1li.Gm both entertained 
doubts whether, in the o.baenoe of a positive enactment, Government had the 
power to fmme such rules. Hence the necessity for legislation. 

The :Motion was put and agreed to. 

SALT (MADRAS AND BOMBAY) BILL. 
The Hon'bla :Mn. sTRAOHEY presented the Report of the Select Committee 

on the Bill to enhance the price of salt in the Presidency of Fort Sn.int George 
and th~ duty on aait in the Presidency of Bombay. • . 



404 .ALIMENTARY SALT (N. W. P. ~·c.) 

ALIMENTA.RY SALT (N. W. P., &c.) BILL. 
The Hon'ble MR. S'l'ltACHEY also presented the Report of tho Select Com-

mittee on the Bill to provide rules for the manufacture, storing and sale of 
alimentary salt in the North.Western Provinces, tho Panjlib, Oudh anel tIl(' 
Central Provinces . . 

'The Oouncil then adjourned to Flida.y, the lOth December 1869 . .... ' ,..,. ' 

WHITLEY STOKES, 
SeC'JI. to the Oouncil of tke G01»'. Genl. 

• for makin.g Law8 alld llegfllatio1l8. 
CALOUTTA, } 

The 3rd December 1869. 




